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MR. DEPUTY-SPEAKER: Now, the
queshon is.

“That leave be granied to Shri
N. K. Sanghi to withdraw his Bill".

The motwn was adopted

SHRI N. K. SANGHI. Sir, I with-

draw the Bill.

15.30 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

(Amendment of section 8) by Shn-
maty Subhdara Joshi

MR DEPUTY-SPEAKER Now, we
shall take up the Bill further to
amend the Representation of the
People Act, 1951 by Shrimati Subhadra
Joshl.
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‘It 18 no secret that these orga-
nisations the RSS, Akhil Bharati~
ya Vidyarttm Parishad and the
Samajwadi Yuvajan Sabha—have
been opposing every atlempi to
case theiwr stranglehold over the
umversity and making every effort
to disrupt 1ts working They re-
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Students’ Unwion becase, 1t vested
effective authority in the general
Students’ Council rather than 1n
the president and secretary They
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ete,
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MR, CHAIRMAN, Motion moved,

“That the Bill further to amend
the Representation of the People
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[Mr. Chairman]
Act, 1951, be taken into considera-

tion.”

There 1s one amendment by Shri
Daga. Is he moving 1t?

SHRI M. C, DAGA (Pah): Yes I
beg to move:

“That the Bill be circulaied for
the purpose of eliciting opnion
thereon by the 3rd October,
19787 (1)

SHRI S. P. BHATTACHARYYA
(Uluberia): Mr. Chairman, Sir, 1
tully support the spirit of the mover
of this Bill shout ending hatred
among the people, The communal
spirit should be curbed. But [ think
the method she has adopted, namely,
amendment oi the Representation of
the People Act, 1s not fair. What I
feel 1s that these things are  going
in 1 our country for quite some time
and 1t 1z only democratic sense In
the people that will save this country
from this problem.

Only those laws should be enacted
which can be implemented. In spite
of the existence of various laws, we
have seen during the lasl few vyears
that so many people belonging to the
Scheduled Castes and Tribes have
been tortured or killed. But nothing
has been done. I had been to Rupa-
spur village in Purma district. There,
the houses of Scheduled Caste pea-
sanis have been burnt. Yet, noth-
ing has been done there. Only by
changing some Act, do you think
that you can save this coumtry from
these inhuman feelings and ideas” It
1s not possible, It will be, in the
present situation, taken otherwise.
because police, in general, does not
help the healthy development of the
people's forces. They utilise the
sections only to suppress the forces
which are against the ruling Party or
against the intercsts of the ruling
party. They do not utilise the Acts
for the interesi of the peop'e in gen-
eral or for the defence of democracy
in ‘general, but they utilise the Acts
only to belp the ruling party which
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they think is favourable, I will
give an example, the example of ¢he
peasant leader, Shri Binal Konar of
Burdwan district. There was a mur-
der. But no FIR was given agawnst
him. After a few months, Shri Binal
Konar was suspected to be linked
with the murder and he 1s put in the
jail. Everyone knows that it is a false
case, But the Police has the power
to put hum in the jail and still he is
rotting in the jail. We know that it
is false. Therefore, we cannot think
of police in West Bengal acting for
the good of the people,

Last year, Mrs. Geeta Chatterjee
met our Prime Minister. She was
tortured and molested, her husband
was killed. The police knew the gu.l-
ty persons, hut they have noit  been
arresied Do you think that the po-
lice will help to consolidate our demo-
cratic st.ength, to make the atmos-
phere healthy? Never. Only a sirong
democratic sense c¢an save our coun-
try from these corrupt things and that
should be developed It cannot be
done by enactment. I support the
spint of the Bill that these bad
things must go out of the country
and ths emmies of our couniry must
not taken the opportunity to disrrupt
the umty of our country. But am-
endment of the Act 1s not the way
to do that The only way by which
it can be achicved 1s by strengthen-
ing the consuousness and democratic
sense of the people. Therefore, I op-
pose the Bill, in spite of my support-
ing the spirit.
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gifeer 7 ot & #few g2 oo A
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a1yE & =2 ® frer s wonfe
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(Manjer1) Jan Sangh 1s a good name'

s gRo TWWITIW Y Afew
® F garaw ¥ fgeg w@gwn 41 )
9 | T X famger ¥ weae w1 ave
& 21 qrfear 41 | ferg w@TaWT 77 ATH-
ferarr ar ofr wforsyeor o s & frraT
faar 21 s SRV wIER W17 AnH-
FfgFaT & 719 9T I 7rw F forg
frvorm, ot 9| @71 Aam W frerm
S |
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& sfawrs @ sy fr rgaw
qEfw ArdT T farad | v aEgaT
s § W dgav oW A &%
wadY § 7 oWy F7 4F g@T §
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[s g M Tad] A AT § 7 qer & oan W
T O A e W whe s 00 TN E P AR e ke
ettt o & ar o )

g ohas mr afmrc e o W aw b fe frgena W
TR & | mg & fr S OO QERTC RN AT &) WTERT
W A 3w whgy A few owy O TRd WICEd ¥ AW O www aw
Tt ¥ wifgy, few o qrowdar G0 W I8 I A T | g ¥
v Wfgd W Prw o g wear 00 A& A ) Fua faw 6T
wee | SWA ¥ wew Pt g 0 A 0% I R A ¥ @ AT
Sy SWAEY AR A 47 wor g WO eadl (GAUC, O dw v A
f% 7@ wwE g | Wb oy, G0 0w I SW W g X
I @, o THo THo 1@ FI§ WY R
et @, WAL WA oW
ot f5 Wt @F M @ AT SHRI B R SHUKLA (Bahraich):
=1 g g fF w1E W TR arf At the outset I extend my congratula-

N tions to Shrimati Subhadra Josh:1 for
G G &) avAr | BT FO AM introdueing such ap amendment be-

geat wyfafadfady gdld T @ fore this House FPerhaps hn Mem-
ay @ 3‘(‘[3‘ frare ¥ g oW WA bers have not careiully appreciated

the imited purpose of this il In
R (W) | WU FEA T 19m thys House passed a Bul known

7T 4 & fF A AT A 97 ¥ as the Criminal Law Amendment Bill

s S According to the provisions of that
@ﬁﬁfm arét fag Act, certain type of activities indulg-

ﬁ“\ﬂ’fﬂfﬂf'ﬁl M9 9 FT AT eq 1n by cortain persons or group of
“ff | 9 WIT & &= ¥ fAv Agrx  persons hag been banned and they

- - were made punishable under the
§) FNAGAS TTATFTE W pgon Penal Code All these a favi-

g ®ifs i & 39T 91T FMFT ties which have been made penal are

IUY FEAT Y HA=ST 72T THAY incorporated 1n section 153(B) which

- has been d the Ind FPenal
( )ﬂE#ﬁTﬁ"l’EﬁFf A C‘:':ie added to the Indian n

degE i &, A AW ¥ Fww
§ A dwgET Wy @A ¥ owER
FAL TG faserd wur 9 & wifE Now, 1t 1s said that the communal

organisation has probably been ban-
A aréfer & fae wo wrsfea- ned or a certain caste organmisation has

A FT 7 $T FEC FUT  AMFY been banned or certamn linguistic acti-

-5 wrfaE AqrT we vities have been bahned My bumble
W m w submission to the hon Members would
wifgd w17 mfew AT TR 1 MH  be that these interpretations are not

®1§ WY AT fgg q@@WT & 9@  borme out by a reading of Section

153(b). In a demo-racy the people
YA F QAWM A ST R | 00 8 right to propagate thelr views,

thmlﬂﬂl[‘ﬁ‘mtﬁﬁ their own philosophy, their cwn cul-
whay  ture etc But, when there are activi-
mﬁm:‘gﬁw & ‘::: whcich are wsoulht to be carrled

out in the name of religlon, race or
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language which create hatred or dis-
harmony or ammosity between diffe-
rent religious groups, racisl groups or

or which tend to
create comm: or raclal or Lnguis-
tic disharmony and violence in this
coyntry, then certainly, such activihes
fall within the muschief of Section
153(b). So, such persons, who indulge
in such activities irrespective of their
affiliations, should be pumshed 1In
fact, pumishment has been provided
therefor 1n the Act

I am not discussing the ment of
that Bill here as that has already becn
adopted Whatever may be the
quantum of pumishmenti ¢r the nature
of punishment, that 1s not very much
germahe to the discussiop of the pre-
sent Bill The yuestion 15 no longer
whether such activitieg have or have
not been made penal Now, the sumple
question which arises by way of a
natural corollury 15 this These jer-
sons who would be puniched have
been proved to have committed the
offence under Section 153(o) They
should incur the disquahification for
being chosen ag a Member of the
Legislature or Parhament I think
the House should unanimously accept
this amendment because nobody would
say that a person who has been proved
to be a ring leader and who has been
punished befause he has been respon-
sible for wide-spread communal,
racial or Lnguistic trouble m this
country, should be allowed to occupy
the benches of this august House I
think 1f a dacoit or a theif or a black-
marketeer who has indulged 1n certain
criminal activities, for hig own ind
vidual gains, 18 disqualified, why
should a man who 15 resoonsible for
the destruction of publiz pruperty
worth crores of rupees and who is res-
ponsible for the blood-sheq of thou-
sands of innocent lives in the country
be given the honour of being a Mem-
ber of Legislature or Member of Par-
bament? I think that no group or no
party in thie House would have the
guts to defend such persons here
Therefore, my submission is this €hn
Safyanarayan Rao also saig suwnething
regarding this because his ~aemory is

3984 Ls—11

the People 31,
(Amdt,) Bl
own State. But his fears are un-
ft:‘w '.l‘ll.h;hu nothing to do with
pum.uhwn of persOns ndulging
in peaceful activities for bifurcation of
the State or for wanting to have one
State But ¥ they are committing
violence in the name of religion, cul-
ture or language ang in league with
the reactionary forces mn this covntry
and want fo block the progress of the

country, thep they should not be al-
lowed to do that

Recently we witnessed some Lnguis-
tic riots m Assam The whole of
Assam State was rocked by shameful
and terrible riots We also szw hap-
pening in Andhra Pradesh Apparent-
ly the leaders of public jp1~wn o cu-
pywng seats in the r~sponsihle Houses
of Parhament and legislatures arc the
victims of mob fury They think that
in case they raise their voice of reason
against these shamele=s activities 1n
this region, probably they would not
be elected to these Houses and there-
fore they also succumb to the tempta-
tion of these very forces about which
they have no words of prais= The
persons who have been convicted under
sechon 153B are likely to become
heroes and come with added majority
1n the legslatures if this Bill 18 not
passed Therefore, 1t 15 necessary that
after having been conwvictad under
section 1538, they should further be
disqualified for a certamn period fto
contest the elections to the State
legislatures and Parlhament

With these words I support the Bill
i toto and I would appeal to the
Government that 1t should be accept-
ed as & very timely measure in this

country

it § 18w g 42 (FErY)
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SHRY C. HL MOHAMED KOYA
(Msthferi): Mr. Chairman, I do not find
angthing seripusly objectionable in the
Bill moved By Shrimati Subhadra
Jodhi. In the statement of objetts
and reasous to the Bill and in her
speech, the Mover made very clear the
purpose behing it, but some of the
speakers who supported the Bill have
in their anxiety transgressed the limit
and madeé unnecessary attacks on cer-
tain parties including the Muslim
League.

Shri Reddy who comes from Andhra
was attacking the Muslim League, for-
getting the fact that he comes from &
State where fissiparous tendencies are
at their height, though at least the
Muslim League is innocent in that
respect. Hizs own partymen are leav-
ing the party and quarrelling among
themselves as Mﬂom and
separatists. The separatists are work-
ing in Hyderabad and some of them
are integrationists in Delhi, though all
of them claim tp be secular m their
approach and Shri Reddy throws the
blame on the Muslim League.

In this country even some secular
parties while contesting elections have
quarrelled among ‘themselves, as bet-
ween Reddys and Khammas, betwcen

ts and Okkaligas, between Jats
and Rajputs. But they have got a se-
cular #fosk to hide all these things.
They mcptise the other parties not

knewing that the boot {3 on the ofhet

You must judge a party not by its
name but by i{ts actiots. I want to
avoid controversy but when people

ing majority it has today. Even
though we had no altimce with that
‘Congress, we still supported thein
in the election of President Giri
We supported Banks nationalisation.
We supported the Privy Purses Aboli-
tion Bill. But now we are accused of
being communal when this charge is
applicable to scme of the secular
parties,

SHRI SHASHI BHUSHAN: 8o you
support foodgrains take over?

SHRI C. HA MOHAMED KOYA:
Yes. In principle. We have only said
that you should have the necessary
armangements to enforce it Other-

up, the same fate will overtake this
measure in regard to the urices of
foodgraing and this will defeat the
very purpose of the measure. We are
prepared to accept this. We enly say
that the officers cannot do this. There
must be proper arrangements for m-
That is the only diffe-

MR. CHAIRMAN: Kindly speak to
the BilL

SHRI C. H. MOHAMED KOYA:
Shrl Reddy has given us sn advice %0
chatige our name. What is the harm
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Malaysian National Orgamsation, ie,
the UMHO, then the MCA—the Malay-
sian Chinese Association and the MIC
~—the Malaysian Indian Congress An
allance of these three parties was led
by Tunku Abdur Rahman formerly
and now by Tun Adbu] Razak And we
must all remember with gratitude that
Malaysia was among the {irst to ccme
forward and support us in the Indo-
Pakistan war Therefore, this change
of name has nothing to do with the
actual practice The activity 15 im-
portant If you name an ugly girl as
Sundars Bai, 1t does not make a diffe-
rence So, th® name ig not the main
thing It is the activity of the Muslim
League that is important

17 brs

I think that the nature of a party
cannot be described by any name that
it may have or by the cloak that it
wears It must be yudged by the ach-
vihes 1 support Shrimati Subhadra
Joshi's Ball m its objective, but my
onlv fear 1s that it may be misused
Earher i the day, there was another
Bil under discussion during the
course of which it was mentioned that
some people were sent to the gallows
by mustake. I do not know whether
people will be sent to the “‘gallows"
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not enough, or if the Constituhonal
provisions are not endigfy, & do not
grugge Surimatt  Sybbgdra Jog's
efforts to amend the Representation
off the People Act through this BRI

But I do not want to go on regerd
without challenging Shri Reddy when
he ajtacked the Mushm League and
threw the blame on them, and made
such an argument, ‘especially comng
from Andhra Pradesh which iz now
the hotbed of fissiparops tendencres
shown by the so-called secular parties.
st aw e W (977, ) AAg awaar
g s iigrfas & fade
s =ifay | ffvdemw A O
¥ 153 (T) 7w ¥ § WK (T)
U W am e faw § oam
FEr ¥ weT ST @TETECH oA
g f& wy w37 % g1 v T afge o
e d e g AT AR S
ITHY AF FT Wifew | AT T AR
femT wr A afgg | @
9§ AERRITEAT TEIeTT | AT-
AITTwHAT 7 &7 ATH ST AET A8 § 1
ST @ &1 QAT & ag TNt F ALY A
WIS gt %7 AT ¥ g o & A
g § 1 7 gt forg K feg W
7 qEAHT, gAR g e W 8
wfwar & sfr o awrre 7§ s
W AT TG FCERA ) 91 A
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*“The Scheduled Castes held a
noisy demonstration against the
Shankaracharya of Puri during a
public debate at which the Hindu

Rehgious Chief defended s views
that nequality was the essence of

Nature.”
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17 ¥ TH 153C ¥ T TH0 1538
e w1 frewg w5 forar mar @

aET # ER ¥ faw g2q ¥
G WA, 9% X st gwaEr
Wt & faer ¥ frwE AT A AT
¥ forar mar @ 1 e foq & 9w ¥
T Fem frogfe 95 A1 9w
WSS BT WY Wi e faw & Q@
g s, gafrg @y wer T fa
wt afee ¥ & 1 & A TTW F o
frde W i & ot AR TR A
arfer & & 4

st gWRr At - gl
o g et g 5w ey
mﬁ'ﬂ'ﬂﬂ'ﬂ‘fﬂ'fﬂ'rg,*?“'
w geraTe ¥ oAt § o g
¥ oy wwa wve fear § fs.
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¥ I At agy owae g oo/
I ww fagr & % gew ¥
weAr faw afre % &Y gomom
wEdr g 0

Mr CHAIRMAN Now there 1§ &n
amendment by Mr M C Daga Do
you want to withdraw it?

SHRI M C DAGA Sir, I want
the permission of the House to with-
draw 1t

Amendment No 1 was by leave,
withdrawn

Mr CHAIRMAN Now, the
question is

“That leave be granted to
Shrimati Subhadra Josh1 to with-
draw her mll”

The motwn was adopted.

SHRIMATI SUBHADRA JOSHI
Sir I withdraw the Bill
1715 s

CONSTITUTION (AMENDMENT)

BILL

(Amendment of Seventh Schedule)

by Shn Arjun Seths

SHRI ARJUN SETHI (Bhadrak)-
Sir, I beg to move

“That the Bill furtber to amend
the Constitution of India be
taken mto consideration®

It needs hardly to be enphassed
that the formative period in the Lfe

of a child when he i3 to be imparted
primary and secondary education is
a very important perijpd. But i is
regretable that education in both
these stages being in the sphere of
States who do not have sufficispt funds
is most neglected The result is that
the children are not even half-edu-
cated when they came out of the
secondary stage of education. Whle
emphasising the role of education in
the national life of India the Edu-
cation-Commussion in 1964 remarked

The destiny of India 1s now
shaped 1n her c(lass rooms In a
world bas d on suience and techng-
logy 1t 13 education that determines
th~ level of prosperity, wel‘are and
security of the people The guality
and number of persons ¢ ming out
of our Sthools and colleges still
depend our success m the great
enterprise of national 1econstruc-
tion whose principal objective 1s to
raise the standarg of hiving of our
pcople ”

The FEducation Commission further
recommended

“The magmtude gravity and
urgency have increased 1mmensely
and 1t has acquired a new meaning
and importance sihce the attain-
ment of independence and the ad-
option of the policy and techniques
of planned development of the
national economy If the puce of
national development is tobe accele-
rated, there 1s need for well-defined
bold and mmagmative educational
polhicy and for determined and wvig-
orous action to wvitalise, improve
and expangd education”

The size and complexity ol the pro-
blem has been further accentuated
with the rapid increase in the popula-
tion of the country commensurate with
the increase 1 the number of enrol-
ments smd with the phenomenal
grawth of educational institutions
itnelf



